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TER OF URGENT PUBLIC
IMPORTANCE -

Recent Increase in Prices of certain
Petroleum Products

MR. DEPUTY CHAIRMAN: Yes,
Mr. Indradeep Singh. You call the
attention of the Minister,

SHRI INDRADEEP SINHA (Bihar)y
Sir, I beg to call the attention of the
Minister of Energy to the recent in-

crease in the prices of certain petro-
leum products,

MR. DEPUTY CHAIRMAN: Yes,
Mr. Sinha, you put your questions.

SHRI INDRADEEP SINHA:  Sir,

the Minister hag to read out his gtate-
ment.

MR. DEPUTY CHAIRMAN: The
Minister hag already laid the state-
ment. So, he need not read it out
again. You can put your questions.

SHRI INDRADEEP SINHA: I have
not seen the statement.

THE MINISTER OF ENERGY

(SHRI P. SHIV SHANKAR): Yester-
day it was made.

SHRI INDRADEEP SINHA: I wish
to raise broadly two points. One is
the inspiration or rather the motiva-
tion behind this increase in the prices
of certain petroleum products. The
formal aspect, the constitutional as-
pect, was yesterday brought before
the House, that just on the eve of
Parliamentary session it was beyond
the boundg of Parliamentary propriety
for the Government to do it and in-
crease the prices of certain petroleum
products which will yield an income
of approximately Rs. 800 crores. But
T am not raising this aspect. I am
raising two other aspects. One iz the
form in which the increase has taken
place. If the increase had been made
by increasing the excise duty, the
States should have been entitled to

-
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their share. But when the jncrease
has been made by raising the rate
of cess on the crude, the States do
not get anything. So the burden is
imposed on the people. The burden
is in the form of taxation Tt is taxa-
tion. It is a kind of taxation. A taxa-
tion is levied in a form in which the
States are defrauded of their legiti-
mate share. This is a practice which
is pot conducive to the strengthening
of norms of parliamentary democracy
in the country, or even to the streng-
thening of democratic relationship
between the Centre and the States.

Secondly, Sir—it is no less impor-
tant—I wish to draw the attention of
the Minister to another aspect. Un-
fartunately, our Government thought
it wise to go in for IMF loan, and we
aTe in the second year of the loan.
In the second year of the loan, the
IMF grants even the instalment by
instalments. Even the second yearq
amount of Rs. 1800 crores was not
granted in one lump sum. Tt is grant_
ed bit by bit, and befora every sanc-
tion a team of IMF inspectors is sent
ip our countrv. They examine the
records of the Government. They
dictate certain conditions to the Gov-
ernment and the Government dutifully
carrieg them out. Now, Sir, such a
team visited our country recently and
the IMF insists that a certain ceiling
on the total bank credit to the Gov-
ernment and total bank. . .

MR.DEPUTY CHAIRMAN: 'J:bat_ is
a different matter. . Faa

'SHRI INDRADEEP SINHA: Tt is
not a different matter. I am just
coming to it. The total bank credit
to the Government and the ioial hank
credit. to the private commercial sec-
tor, in both respects, the IMF has laid
down a certain ceiling, and it is insisT-
ed that the ceiling should be observed.
The ceiling was crossed. And what
did the Government do? There is
across the board increase in customs
duty. They increased the rate of cess
on POL producls and\ they asked the

~N
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public  sector undertakings <o take
loans from commercia] banks at a high
rate of interest and pay back the loan
to the Government. They issued a
blanket order fo all State Govern-
ments that they must clear their over-
drafts, otherwise all paymenty will be
stopped. And in certain Sta'es, such
blanket orders were issued that even
bills for the purchase of medicines in
hospitals could not be encashed, and
there was a blanket ban on payment
of all bills.

MR. DEPUTY CHAIRMAN: This
cannot be taggeq on to this.

SHRI INDRADEEP SINHA: This
point is related, My contention is that
al the dictates of the IMF inspectors,
in order to bring the Indian finances
within the limitg of the credit ceiling
prescribed by the IMF, all these hasty,
unconstitutional and undemocralic
steps were faken which have not only
imposeq an additional burden on the
common people but alse defrauded the
States of their legitimate share of
revenue and they had weakeneq the
Centre-State relations and made our
country an gbject of ridicule in the
international community.

SHRI P. SHIV SHANKAR. Sir, 1
have called out certain aspects of the
questions from what the hon. Member
has observed. The first issue that he
raised is the motivation behind the in-
crease in prices. Sir, yesterday I made
the position clear and I may recount
it today also that the necessity to in-
crease the prices was—(a) to reduce
the gap in the balance of paymenis by
curtajling the import of crude oil and
petroleum products; (b) 1o meet the
increased requirement of resources for
development of the oil industry: (¢)
to meet the working capital require-
ments of the oil industry; (d) towardg -
increase in railway freight of major
petroleum products like motor spirit,
kerosene, HSD and LDO which were
not passed on to the retail trade from
July, 1980 onwards; (e) increased bur.
den on the oil industry due to adverse
effect in the rupee-dollar parity, Now,
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these were the reasons which motivat-
ed the Government to revise the
prices. - -

™ i

On the question of propriety, yester-
" day itself I had made the submission
and I need not repeat. My hon. friend
has said that because of the increase
in the cess, the States have been
deprived of their share. Sir. actually,
so far as the cess is concerned which
has been increased, it is on the oil
itself from the companies io the Gov-
ernment under the Act. The increase
in the prices would also result in the
higher collection of sales-tax by the
States. In fact, my Department has
worked out the figures on the basis
of the increase of the prices. The
States would be entitled to Rs. 40
crores. On the statement that  this
price increase has resulted because of
the dictates of the IMF inspectors, 1
must submit that there is no basics in
this.

MR. DEPUTY CHAIRMAN: Dr.
Bhai Mahavir.
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SHRI P. SHIV SHANKAR: §ir, on
the basis of the observations that have .
been made by the hon. Member, while
the intention, I had made clear yes-
terday, is to protect the weaker and
vulnerable sections of the society, I
must submit that for the first time the
Government has taken steps to divide
the society vertically into haves and
havenots. The idea behing this, T must
submit, is that this is only a beginning.
Perhaps, at a later stage, even the
essentia] commodities will have to be
supplied to the weaker segments of
the society at subsidised rates. My
hon. friend, while he referred to this
aspect, I must submit, has mixed up
this question with the distribution sys-
tem. ] am aware that there are cer-
tain weaknesseg in the distribution sys-
tem, On 18th February, a meeting
of the Secretaries of Civil Supplies or
the Commissioners of Civil Supplies of
the States, by whatever name vou may
call them, was summoned here. My

- Y
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officials and myself have discussed
with these officials about an effective
distribution system. There are a few
loopholes, I must confess, from State
to State. But necessary instructions
have been given for plugging these
loopholes which arise in the gdistribu-
tion system in the different States.

DR. BHAT MAHAVIR: I am only
suggesting that it is not 2 question of
loopholes. It is a matter of a policy
decision not to issue ration cards, Have
you taken a decision to issue ration
cards to all the people, at Jeast in the
metropolitan cities?

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Ration  -~ards
were found bogus in Delhi, in your
administration.

: L S
W - T

SHRI P. SHIV SHANKAR: Neces-
sary instructions have been given
to all the Civil Supplies authorities
who had assembled on the 18th that
they should take care to see that im-
mediately, ration cards are supplied
to the wvulnerable sections By and
large all over the country, sugar is
supplieq on the basis of ration cards.
I have myself gone into the details.
Everybody is supplied sugar on the
basiz of ration cards. We have direct-
ed them that this card should be used
by some punch or some Sort of a
mechanism which they could devise Sp
that the quota of kerosene is made
available to the people at large. I do
not deny, it is possible that some peo-
ple might face hardship. I am not
denying this fact. But it would he
the endeavour of the Government to
see that these sections suffer the least
and for this, ag T said, necessary in-
«tructions have already been given, be
it Delhi or any other place; this is the
approach we have taken. In fact. b
have myself personally spoken to the
Civil Supplies Commissioners and the
Secretaries on the 18th.

NOn the question of the qugta having
beep, reduced, T must submit, what

[22 FEB. 1983 ]
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has been happening s that, from 1974

21 O

t(? ' 1980, the demand had been
Tising every year, on an ave-
rage 6.4 per cent. But for

the last two years, the demand has
grown to the tune of 10.5 per cent. In
the recent months, the demand has
exceeded this 10.5 per cent and it has
gone up to 12.1 per cent, Actually, if
we reckon the extra allocationg which

are sought by different States, I am
afraid, the demand would go up to 21
per cent. We have, on our part, tried
to assess the loss of kerosene which
goeg into adulteration. Not less than
15 per cent is going into adulteration,
with the HSD. Therefore, this mal-
practice had also to be checked.
Various considerations have +{o be
taken into account for the purpose of
devising this method. It ig true, not-
withstanding our instructions, some
States might at the initial stage itself
provide the people only with the 70
per cent of their quota. I am not
denying that. We have informed them
that if 15 per cent goes towards adul-
teration, they could increage the sub-
sidised quota so far ag the wvulnerable
sections are concerned. They could
also consider o provide them  with
100 per cent, but it may not be possible
immediately. Take a case, I am giving
a very concrete case. Take a case of
a retail or a wholesale dealer in the
Iabour areag or in the villages. By and
large people today use it either for
the purpose of illumination or for the
purpose of cooking. So far as poorer
people are concerned they use it
mainly for illumination purpose a'nd
people who could be called lower mid-
dle class, use it for the purbose of
cooking also. We said that they could
be given to the extent of 100 per cent
in. the rural areas angd the urban
labour areas. But notwithstanding
that, of course, we have given a lever-
age to the State Governments beeause
distribution system is in their ‘hands,
with necessary instructions to see that
the demands of these vulnerable sec-
tions are met 100 per cent, It is pos-
sible, T concede that some of the States

might reduce the quota of vhese sec~
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tions also to 70 per cent, I am not
denying thai, but this is an interim

_ Measure ag I explained yesierday be-

cause within a few months they have
got to decide on the weaker and
vulnerable seclions being provided

_ with a system which would enable

them to get 100 per cent kerosene at
the subsidised rate.

My hon. friend has referred 1o the
hike in prices of transport ang so on.
Our preliminary calculations show
that this price-rise would lead to only
a marginal increase in the transport
cost.

DR. BHAI MAHAVIR: That is whag
you usually say on such occasions.

SHRI P. SHIV SHANKAR: I am
giving details, T have worked them
out. TFor instance for goods, the in-
crease may be only .75 paise, that is
3/4th of one paisa per tonnelkilometer
and for passengers it would be even
lower, that js 0.184 paise per passenger
kilometer, less than 1/5th of one paisa,
Of course, 1 have got further details
which T have worked out in 1he form
of a chart, which T am prepared to
show to the hon. Member. )

MR. DEPUTY CHAIRMAN: No, no.

SHRI P. SHIV SHANKAR: This is
what we have worked out and it is
possible. . .

- .
- - o~ ~=

"DR. BHATI MAHAVIR: Y do not thmk
the truck operators, the bus gperators
or even the railways will be guided
by these figures.

MR. DEPUTY CHAIRMAN: Tt is his
calculation.

SHRI P. SHIV SHANKAR. It is
possible, I concede that they might
rise a little, but so far as the impact
of this increase is concerned, it is high.
1y  negligible. The intention ¢f my
bringing these figures to your kind
notice ijs that the impact of this in-
crease lg highly negligible,

~
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SHRI P. SHIV SHANKAR: Mr.

Deputy Chairman, the hon. Member

has raised... - . o
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SHR] P. SHIV SHANKAR: I would
only confine myself to two or three
aspects which the hon. Member has
directly raised with reference to my
statement. Sir, on the question
of increase of prices, the last in-
crease was effected in July, 1981
and, afterwards, the varioug -hanges,
even in the pricing mechanism with
reference to the different products,
had taken place, and I have already
saiq that there was also a large-scale
malpractice of adulleration. Ag a
policy thig issue haq to be considered,
particularly on the question of kero-
sene. I must submit that the Oil Price
Committee also had been gmphasising
the need to maintain price parity bet-
ween the two products of HSD and
kerosene, In fact, I found quite a large
number of publicmey also raising this
issue. This question had to be gone
into in one form or the other. There-
fore, when he asks whether personal-
1y T do approve it; well. I am a party
to it. Sometimes a difficult decision
has to be taken. But, in taking this
decision, as T gaid.

SHRI SHIVA CHANDRA JHA: So
you don’t approve it individually, but
because you have to do it....

MR. DEPUTY CHAIRMAN: Hear
him first. Don't impute motives.

SHRI P. SHIV SHANKAR: When
facts are. evenly placed, sometimes it
does present a difficult situation for
taking a decision. In this case, as I
was submitting this wag going to affect
the vulnerable and weaker sectiong of
the society so far as S.K.O. was con-
cerned and, therefore, we had to
avolve the double pricing mechanism.

[KRAJYA SABHA]
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The other aspect which the hon.
Member has raised is ag to why it has
not been brought as a part of the bud-
get mechanism. Thig is only a pric-
ing policy, and I have made this posi-
tion clear more than once. At no
point of time was the price increase in
petroleum productyg a part of the bud-
getary mechanism. I have tried to
carefully go into it. Even in 1981 or
earlier, when it wag done, it was done
only by way of a price mechanism
and not as a part of budget. I assure
the hon. Member that higs fundamen-
tal right to movement stil] continues
to be there.
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ot Suawiw : 57 4T ¥ 2@
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SHRI DIPEN GHOSH  (West
Bengal). Mr. Deputy Chairman, Sir,
1 would only put specific questions to
the hon. Minister. I pick up the
threag left by the hon. Minister, by
saying that for the first {ime, by this
policy, they have divided our society
into two distinct groups—the have-
nots and the haves. In his statement
that by this policy he
likes to Dbring about an egslitarian
society and, thanks to his platitudin-
ous statemen!, if the bringing about
of an egalitarian society would have
depended upon only making of state-
ments inside the House, then, surely,
this Government, during the last
thirty-five years could have brought it
about. But, instead, they have really
divideg the society into two groups—
one of have-nots and the other of
haves-—and with their own statement
admitting that with_the passing .of
years more and more people are going
below the poverty line. And this
policy would lead to push the reople
further below the poverty line

But, Sir, I want to put two or three
questions. Firstly, I take up the ques.
tion of the price of diesel by the
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recent increase of which the cost of
operations of transport would go up,
particularly, the transport operated by
the various State Governments through
the State Transport Corporations.
And, ag you know, the States have
their own constraints,

MR. DEPUTY CHAIRMAN:  This
point has been replied to.

SHRI DIPEN GHOSH: When they
have got their own constraints, the
States are being told by the Planning
lommission and by the Centre to
concentrate on the mobilization of re-
sources inside the States; and  they
are being told to cut the non-Plan
expenditure. But with the raising of
prices of diesel, the cost of opera-
tiong will go up. Will the Govern-
ment subsidize the State Governments
to the extent thig rise in prices would
. regult in escalation of cost of opera-
tion of the buses or the vehicles of
' the State transport corporations? That
is one point.

The second is regarding kerosene.
The Government have announced @
~ dual pricing policy. and the hon Minis-

ter has stated much about it. In this
context, T take to point out that in
the country stretching from Kashmir
to Minicoy Islands and from Assam to
Qujarat. And almost 80 per cent of
the people living in villages; and 78
per cent of the people, as tolq by the
Minister, being the weaker section or
the poeor people fof whom the Minis-
: tpr has assured selling of kerosene at
subsidizeq rates through the public
distribution svystem. He has also
made a statement that he hag already
called a meeting of the Civil Supplies
heads of various States ang he is con-
centrating uvon evolving 2 mechan-
jsm  Vet. with the given efficiency of
this Government—and T do not know
how long Mr P. Shiv 8hankar will re_
main the Energy Minister with this
particular job. . .

MR. DEPUTY CHAIRMAN: It is the
State Governments. . .
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SHRI DIPEN GHOSH: I am saying
that ﬂ.le State Governments gre also
tumbling. Three or four State Gov-
érnments are also tumbling. But my
point is, till this mechanism is evoly-
ed. by which the Central Government
with the help of various State Gov-
ernments allows the sale of kerosene
oil at subsidised rates through  the
public distribution outlets, how will
the poor people be given kerosene at
subsidized rate, what will be the pro-
cess, and to what extent is the Central
Government in a position to ensure
supply of kerosene at subsidizeg rate
til] this mechanism is evolyed? (Time-
bell rings) One minute,

-
A

The third is that enough has baen .
said about adulteration, that in order
to discourage adulteration of diesel
by mixing kerosene, the prices of,
kerosene had to be raised. May I
know whether there were not other
methods of preventing adulteration or
discouraging adulteration without rais.
ing the prices of Lkerosene, thereby
hitting hary the common people?
There was a decision at one point af
time that kerosene oil be coloured in
order to distinguish between the fwo
and in order that kerosene be not mix-
ed up with diesel. But what steps did

the Government fake in that regard?

One point more.

MR. DEPUTY CHAIRMAN:
Mr. Minister.

Yes,

SHRI DIPEN GHOSH: I am putting
specific questions, and these questions
have not been put by other hon. Mem-
bers, ag I have understood.

MR. DEPUTY CHAIRMAN: Please
conclude, -

SHRI DIPEN GHOSH. And the
fourth is about the cut in consumption
and the cut in the import bill. There
was a committee which was set up
for conservance of oil and ¢ effect
economy in the use of oil, and they
hag made certain recommendations .
also. What steps has the Government
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takep to reduce consumption of fuel,
particularly petrol ang petroleum pro-
ducts as a whole. Another thing is
that we are seeing that the consump-
tion of oil is not elastic but is in-
elastic, ag I could understand parti-
cularly because the Governmenr has
gone in for production of more cars,
Maruti and others. So many more cars
will he produced in the course of the

- year, and the consumption will also

rise. How is the Government going
to propose this cut in consumption of
oil?

- "y

SHRI P. SHIV SHANKAR: Sir, 1
am sorry, I may have to join the issue
with the hon. friend. When he says
that this policy would push the people
below the poverty line further. I do
not think that this is a correet assump.
tion. In fact, these sectiong have got
to be helped, and it is a process of
helping, the subsidy is one of lhe pro-
cesses of helping these sections, And
I am not able to see the rationale be-
hind the statement made by my hon.
friend. Of course, into his zeneral
observations, T would not like to go.

The second aspect that he made is
because of the increase in the HSD
prices, so far as the State transports
are concerned, whether the Govern-
ment of India would come forth with
subsidy. That question does not arise.
I have saig why we have increased
the price. Thig aspect is not under
the consideration of the Government.

SHRI DIPEN GHOSH: Why? The
States are being asked to cut down
the expenditure.

MR. DEPUTY CHAIRMAN: That is

_ a different matter. He is not concern-

SHRI P. SHIV SHANKAR: The
thirq aspect iz with reference to the
mechanism through which the poor
people will get kerosene at the subsi-
dised rate. I have just now marde the
submission that so far as the Central

- - . -
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Government ig concerned, it appoints
the wholesale dealers. The retail
dealers are appointed by the concern-
ed Civil Supplies Departments of the
States. That is one aspect.

The second aspect is, as I have said,
the sugar cardg are available today all
over, We have already advised that
in the interim period that must be
immediately pressed into service for
the purpose of supplying kerosene. I
have submitted earlier how I have
advised that even in this interim
period we should see that the vulner-
able sections are supplied 100 per cent.
But 1 have also said that it was
possible that the States might iake a
view that they would supply only 70
per cent. But this would only be
for {he interim period of roughly
three to four months when the system
develops. I have already submitted
that 15 per cent goes for the adultera-
tion, and my assumption ig about 10
per cent also goes for the industrial
purposes. So, if this 25 per cent hss
got to be reckoned, then, it comes to
roughly about 70 per cent whic¢h was
catering to the needs of the people
for the purpose of illumination as
well as cooking, both. That has been
taken care of. 'Therefore, I do not
see any difficulty at this stage even
for the interim period in supplying
kerosene a! the subsidised rates, parti-
cularly to the vulnerable sections.

. - - ER

The hon. member has also referred
to another aspect of the other methods
to avoid adulteration. It is true that
colouring is one process; proper
vigilance is also another process. But,
Sir, we have got to reckon with the
human ingenuity, as a result of which
it goes on working out {0 get over
the various difficulties or the various
situations that present to a particujar
society, and people. By ilheir ingenu-
ity they have been irying to find ways
and means to get over these efforts
that were made by {'he Government in
order to curb adulteration of kerozene
with HSD. Therefore, this is one siep
which we thought we should take, and
this would be an effective step.
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Sir, on the question of import-
saving, as conpare] to 1981-82, when
we had to spend foreign exchange to
the tune of Rs. 5,500 crores, for the
year 1982-83 it has come down to
Rs. 4,800 crores, thereby showing
saving of Rs. 600 crores. - - -

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr. Deputy Chairman, Sir, this Call-
ing Attention raises two very import-
ant questions. I wil] deal with the
first. I am happy that the hon. Finance
Minister is present in the House. This
has been variously dubbed as back-
door tactics, as a measure fo hoodwink

" Parliament and so on and so forth.

And the main objection has been that
it should have been a part of the
budgetary mechanism or exercise, I,
on my behalf, wish to enter 5 very
strong cayeat because I belieye in an
open and relaxeq debate even in
regard to budgetary matters. T just
do not understand why all of a sudden
on the 28th of February every year
the price of commodity A or com-
modity B should change or should be
brought under higher or lower rates
of taxation. I think the time has
come for us to have a re-thinking on
this aspect of the matter, and what
has been aptly and correctly describ-
ed by the hon. Minister of Energy as
a pricing policy, should be a feature
throughout the year so that you raise
the prices as and when it becomes
necessary.

The setond question, of course, is
with regard to the merits of the
pricing proposals or the price hikes
which have been effected. Now those
like me who have been concerned
very seriously, very earnestly, very
conscientiously, with ‘he energy
strategy of the country—because that
is what will in a large measure deter-
mine the fate, the growth, the pro-
gress, of the country, or the reduc-
tion of costs or increase in inflation—
are convinced that this is the flrst
vital step in the right direction. And
1 say so with the backing of a large
number of authorities, because all
those who are known in this sphere
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have welcomed this measure, I have
carefully gone through the editorials
which *have been published in the
various dailies and I find that there
has been an unanimous acceptance
and acclaim of this policy of the Gov-
ernment., Thig measure has not come
a day too soon. In fact it should have
come much earlier. It wag necessary
to raise .he prices of kerosene and
high speed diesel which had been
dismally low and which had been
affecting the very causes which have
been set out in the statement of the
Minister. I do hope tha! the Govern-
ment will p-oceed with these bold
steps. Though temporarily they may
appear to be a little cost-pushing, in
the long run they Will really end in
a great saving of foreign exchange, a
great saving of oil reserves and in
making available alternative sources
of energy so necessary for our coun-
try at this stage. -

I am quite sure that the main pur-
pose of this dual pricing policy has
been the concern for the weaker sec-
tions. I am quite sure that the Min-
ister of Energy will adopt proper
guidelines and evolve an efficient
machinery and methanism to sce that
domestic supplies of kerosene reach
the poorest so that their hearths
remain kindled and they get cheap
kerosene for light and for cooking.
I would reques. the Minister to let
me know whether he will adopt a
very effective and progressive policy
to attain self-sufficiency in energy.

SHRI P. SHIV SHANKAR: Sir, T
do not think that any question has
been raised for me {p answer., But
as I have already made it clear, we:
are already working out an effective
system for the purpose of distribution
of kerosene at the subsidised rateg to
the weuker and vulnerable sections of
the society.

sy e wfew (ST 3w ¢
WM, a8 FH SEAVIEA R RIH
A oW FE-F0T g HE@
TO¥ TTW WES £ Wa @ wEer AT
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SHR1 P. SHIV SHANKAR: The
only question relevant for the pur-
pose of this discussion that the hon.
Member ag raised while making his
observations is with reference to the
conse-vation of energy. This is not
the occasion when I should go into
details as to what steps are being
taken for conserva.ion of energy. I
would only say that the Government
on its part is trying its level best in
various sectors, be it power, be it
coa] or be it oil, to take yarious steps
for the purpose of conservation. Even

g
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non-conventional sources of energy
are encouraged. But this is not a sub-
ject which I think I should deal with
this gtage. _ . .

DR, MALCOLM S. ADISESHIAH
‘(Nominated): Mr. Deputy Chairman,
I shall be brief. I must begin hy
stating that I am one of those
economists who in relation to the
coming budget had said that there
should be a rise in the prices of
petroleum products as one meang of
stopping what I regard as the un-
acceptable rate of increased consump-
tion of peroleum products in the
country which is not referred to here.
For this year we will be finishing up
with a 15 per cent increase in the
consumption of petroleum products.
This is unacceptable in relation to
this being a very high price scarce
product and, therefore, I have been
proposing that there should be a
Tise in the price of these products.

But I disagree with my friend Mr,
Bhandare. 1 am sorry that this deci-
sion to raise the price was not part
of the budget. It is not only because
the decision erodeg Parllamentary
powers but because I would like to
see it in the light of the total revenue
raising proposals before us, I canno!
judge the importance of this in isola-
tion without seeing the other revenue
raising proposalg that are going to be
placed before us by the Finance Mi-
nister. I would like to see this as part
of the total budget picture.

I support the increases that have
been proposed by the hon. Minister
on six items. T have four questions
three of which are minor, My first
minor question is in respect of para-
graph 2 of his statement where he
relies on self-reliance to improve ba-
lance of payment position. I do not
think that this is quite right. Yester-
day there was a debate between him
and some members on this side of
the house about the marginal differ-
ence between turning coal into oil and
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importing oil. He reported that the
Government decided {o import since
that would be cheaper. Therefore,
this relationship between self-reliance
and balance of payment is noy so
evident as he makes out in
paragraph 2.

In paragraph 3 he makes wut 3 case
for the price rise of peiroleum pro-
ducts on the basis of reduction in ecru-
de imports, Yes. But I think more im-
portant ig the reduction in crude
consumption in regard to consump-
tion. I think we should discipline
our poor country, Look at the
last five years. Every year crude con-
sumption is increasinz and this should
be stopped.

My third minor point is that you
referred to substitution of oil products
by other energy sources. May I say
that there is also what is called inter-
petroleum product substitution? That
1s to say, we should, wherever possi-
ble substitute petrol with HSD, we
should substitute, wherever possible,
HSD with LSD, and we should,
wherever possible, substitute LSD
with furnace oi] and so on so that
there ig also substitution between the
products. Now, my main question is
—it has been asked by one or two
Members in an indirect way—that the
result of your decision is to increase
the gap between the prices of HSD
and that of kerosene, subsidized kero-
sene, Mr. Minister, I do not know
whether you have received, but many
of yg in Parliament have received, a
letter from All-India Motor Transpor-
ters’ Association which says that the
creation of non-levy and levy kero-
sene is going to create more problenms
than it intends to solve because of the
further widened can between the
vrice of levy kerosene and diesel and
the unscrupulous people will be more
tempted to adulterate this with kero-
sene and the weaker sections would
be starved of their requirements.
They have sent you and also Mrs.

Gandhi a cable. My question now is—

tfxis: Since the gap between the sub-
sidized kerosene and diesel is increa-
sed, what measureg are we taking or

iets
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we are able to take to prevent the
subsidized kerosene being used to
adulterate diesel? I will end by say-
ing that I have some doubts as to
whether you should equate 70 per
cent of the kerosene wi.h the weaker
sections. I think it woéuld be very
good if you can ask the State Govern-
ments, if you cannot do it yourself,
to make a survey in some urban areas
to find out as to who consumes the
subsidized kerosene, May I say to you
that my wife has to buy kerosene
every month because the LPG supply
is delayed, the gas deliveries are de-
layed, and sometimes the delay is as
long as three weeks, and I cannot be
regarded as belonging to the weaker
_ sections and many people like me are

consuming the subsidized kerosene.
Therefore, the system that you are re-
ferring to, I think, should like the
delivery of subsidized kerosene to be
supplied to ‘he poorer sections to
those who are holding the ration
cards for drawing subsidized rice. At
least in my State only those whose
monthly income is below five hundred
rupees can draw these rations and
this kind of a thing we should insist
on because there ig the real danger of
misuse and adulteration.

SHRI P. SHIV SHANKAR: Sir,
what I have mentioned in para 2 is &
maiter of policy wherein I have said
that because of the severe adverse
balance in our foreign trade we have
been facing difficultie; and I have
said that in order to reduce the ba-
lance of payments gap, we have to en-
sure self-reliance and to take these
measures to reduce this gap. I have
said it as a matter of policy. We have
to necessarily work in a manner to
achieva self-reliance in crude produc-
tion. Now, for that purpose, while we
have to make every effort to see that
production Increases, we have also to
see that the imports decrease. It is
in that context that I have referred
to the self-reliance concept. This is
enly a procesy and one cannot say
that we can achieve it immediately
when there is an increase in the pri-
ces. I would not like to dilate fur-
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lther on thig aspect and I would di-
rectly go to the main question which
my honourable friend has raised with
reference to the question of adultera-
tion with subsidized kerosene of HSD.
I do not fully rule out the possibi-
lity of such kerosene being wsed for
adulterating HSD. But the fact is that
if the vulnerable sections of people, to
whom kerosene is provided at subsi-
dized rates, woulq like to sell it for
the purpose of adulteration of HSD,
to that extent the Government
would take the measures that it can.

oft vrawY feg :  (sonde)
AFl N QT qW AE FuAT 1w
e M aqww wg &R aehar
¥ awar &1 wAa T & M, giw
qew A "t § 1 agfaar gw
T @dear § AR Agdl 2w ¥
faamx as@r 2

SHRI P. SHIV SHANKAR: I do
not also rule out the possibility of
Yhe dealers themselves selling the
kerosene directly to high-speed dea-
lers. I am not ruling out the possibili-
ty. But for that what is more impo:-
tant ig to sirengthen the distribution
system and to sirengthen the vigi-
lance system also. I have already ins-
tructed the States, and on our part
also we are strengthening our vigi-
lance system properly, so that this
type of malpractice is curbed to the
extent it is possible, My hon. friend
has also stated the measures which
can be taken. I am aware it ig possi-
ble. These are the difficulties. But
they have got to be solved, and on
the part of the Government we would
certainly take steps to see that this
type of malpractice is checked. As ob-
served by the hon. Members, T
have already requested officers to
make the survey of the vulner-
able sections. We have given the
guidelineg based on the salary con-
tent on the economic content of this
class, I have given different guide-
lines, on the basis of which 1 am sure,
within four months, this work
would be completed.
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The hon. Member has also referved
to his purchasing kerosene. I do not
know; I will also again go back to
see, because I have already directed
all the companies to supply second
cylinder. 1 had to take this decision
because the supply of gas cylinders
was getting delayed. As a result, the
people were not only consuming more
kerosene but they were also facing
hardship. That is why notwithstand-
ing the fact that some of the hon.
Members felt that this would retard
the supply of gas cylinders to the
rural areas. I took this decision so
that the unhappiness could be mini-
mised. I am sure the hon. Members
would take advantage of this stand-
by gas cylinder. -

MR. DEPUTY CHAIRMAN: Mr.
Kalmadi, Be brief.

SHRI SURESH KALMADI (Maha-
rashtra): Even before I started you
are...

MR. DEPUTY CHAIRMAN: Every-
thing has been discussed, There is
nothing more.

SHRI SURESH KALMADI: Not
this one. It is surprising that while all
over the world the prices are falling—
not only falling but they are crash-
ing—we are raising the prices of our
products. I woulg like to know from
the hon. Minister whether we are the
highest taxed country in the world
as far as petroleum products are con-
cerned. I wil] just read out a part of
your statement: —

“Significant quantities of Kero-
sene were being used by anti-social
elemen'g for adulteration with high
speed diesel oil. As a result of these
malpractices, the growth in con-
sumption of keroseng in the Iast
two years has been much higher
than the normal growth in consump-
tion..”

This is g frank admisison that the
Government was a mere spectator for
the last two years and you could not
control adulteration in this particular
product. And if you think that by this
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new dual policy you are going to sue-
ceed, I think you are sadly mistaken.
We in Maharashtrg have tried it at
sugar and cement—dual pricing., It
has totally failed. At times of shorta-
ges there is a lot of blackmarketing,
etc. The main cause of adulleration
awrong petroleum dealers is the basic
fact that commissions have been s'ag-
nant for many years. Whereas in
1960-65, the commission on pet -oleum
products was as high as 7 per cent to
the dealer, hie is pow getting only 2
per cent margin and this is the rea-
son why the petroleura deal:r goes
into adulteration, This will not be
there if you give him proper com-
mission and proper share, And you
have to go into thig basic question
of how to preven: adulteration. And
I would like to know if the Govern-
ment is thinking in terms of increas-
ing the commission of the petroleum
dealers.

SHRI P, SHIV SHANKAR: Sir,
one pertinent question which has been
raised by the hon. Member ig whether
the price of the petroleum products
in our count-y is the highest. I must
submit that the prices of mos: of the
petroleum products even after this
increase are lower than or are com-
parable with the prices in most of the
countrieg in the world. I have got de-
tailed figures but it would be unne-
cessary for me to go into that at this
stage. Since a general question nas
been asked, I thought that a general
answer should be furnished.

SHRI SURESH KALMADI; What
about the commission? Are you think-
ing in termg of increasing the com.
mission because in the last ten years
it has come down from 7 pe-~ cent 10
2 per cent which is leading to adul-
teration?

SHRI P, SHIV SHANKAR: Some
time back we had taken a decision to
increase sligh'ly. In fact, my prede-
cessor had also taken the decision.
With reference to different p-oducts,
the commission hag been raised. I
fhad also worked out. And this dest.
sion we have taken something like 6
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or 7 months back; I am not sure abour
it. Presently, there is no p.oposal for
enhancing the commission,

SHRI SURESH KALMADI: That
will lead to more adulteration,

SHR1 GHULAM RASOOL MATTO
(Jammu & Kashmir): Mr: Deputy
Chairman, Sir, yesterday, it has been
talkeq out—I should say—thai on the
eve of the session of Par’iament these
increases are made, I woulg request
through you, your medium, Sir, all
the Ministries in the Government that
whenever they have got to increase
their rates, they should carry it out
in the gsession rathe, than out of the
session, Particularly, the Minister for
Petroleum iy here and 1 would like to
get an assurance from him personally
whether he agreeg with my view,

Sir, T have come from Kashmir only
two days back., The question of kero-
sene is the burning topic everywhere.
Now, in Kashmir, kerosene is being
used to save forest wealth, In Kasghmir,
in the low-lying areas, forests are be-
ing denuded for using as firewood.
The Government there ig encourag-
ing the people living on the fringes
of the forest to use kerosene instead
of thig thing Now, according to the
statement made earlier and accord-
ing to the newgpaper report that had
appeared in the press, the Govern.
ment has yet to evolve the machinery
to make this 70 per cent available 70
per cent ig a good quantity I would
only submit a practical solution to
tide over the present difficulty, 1In
every State he has g depot, Let him
send an SOS righy now to every
State that according to the present
stocks of kerosene in that particular
State, 70 per cent should be earmark-
ed immediately for the weaker sec-
tions and handed over to the State
Government for immedia’e distribu-
tion. Is the hon. Minister agreeable
to thig proposition because it is only
through this proposition that within
a matter of days, every remote cor-
ner of the State—it is, of course, the
question of distribution of the State
Government—far-flung areas can he
ensured lo get this 70 per cent kero-
sene. Otherwise he has to wait for a
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long time to set up that machinery.
I would request him to kindly en-
lighten us whether he is prepared to
accept my plea on this,

SHRI P, SHIV SHANKAR: Leav.
ing out why it hag happened, the fact
remains that on the very day itself
when we took the decision, we ad-
vised that the State Governments
should be supphed 70 per cent of
their allocations at the subsidised
rate, Thig hag alreadv been directed
and this is followed also. Therefore, I
do not see any difficuity with respect
to that part of it, Ag I said, in the
interim periog the mechanism iy there
in the sense that so far as sugar is
concerned that ig being supp'ied on
sugar cards everywhere and that me-
chanism will be used in the interim
period for the purpose of suppy ng
kerosene also. Though we have left it
to the State Governmentg to devise
the mechanism, but this we thought
would be better for the purpose of
supplying kerosene in the mean time.

MR, DEPUTY CHAIRMAN. Thank
you very much.

Afte, Junch wg shall take up Mo-
tion of Thanks on the President’s Ad_
dress. Of course, special men ions are
also there, Then wg shal} have fur-
ther discussion regarding Assam at
4 pm,

G FY BTASTET 2. 15 & d%
& fag eafad & s@r §)

3. .  The HouSe then adjourned
...~ for hinch at fwentyone mi-

nuteg past one of the clock,
e -

The House reassembled after lunch
at eighteen minutes past two of the
clock.

[The Vice-Chairman (Shri Sat Paul
so° - Mittal) in the Chair] '
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